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MINISTRY OF IRRIGATION AND
POWER (SHRI BN.KUREEL): I beg
to lag on the Table a statement on floods
and damage caused due to heavy rains in
Kerala in the month of May, 1972. [Placed
in Library, See No. LT—23055/72]

REVIEWS AND REPORTS OF THE INDIAN
DRUGS AND PHARMACEUTICALS
LTD, AND PYRITES, PHOSPHATES
AND CHEMICALS, LTD.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : [ beg
to lay on the Tuble a copy each of the
following papers (Hindi and English versions)
under sub-section (1) of section 619A of the
Companies Act, 1956.

(1) (i) Review by the Government on the
worling of the Indian D ugs and Phar-
maceuticals Limited, New Delhi, for the
year 1970-71.

(1) Annual Report of the Indian Drugs
and Pharmaceuticals Limitcd New Delhi,
for the year 1970-71 along with the
Audited Accounts and the comments of
the Comptroller and Auditor General
thereon. [Placed in Library. See No.
LT—3056/72)

(2) (i) Review by the Government on the
working of the Pyrites, Phosphates and
Chemicals Limited, for the year 197-71.

(ii) Annual Report of the Pyrites, Phosph-
ates and Chemicals Limited for the year
1970-71 along with the Audited Accounts
and the Comments of the Comprotter
and Auditor General thereon |[Placed
in Library. See No. LT—3051/12).

12-22 brs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

MiNuTES

SHRI G. G. SWELL (Autonomous
Dilstricts) : I beg to lay on the Table of the
House the Minutes of the Ninth to Fourts
eenth sittings of the Committee on Private
Members Rills and Resclutions held'during
the current seasion,

JYAISTHA 5, 1894 (SAKA)

194

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, T have to report
the following messages received from the
Secretary of Rajya Sabha :—

(1) 1 am directed to inform the Lok
Sabha that the Rajya Sabha at
its sittir g held on Wednesday, the
17th May, 1972. adopted the follo-
winig motion in  segard to the
Committec on the Welfare of Sche-
duled Castes and  Scheduled
Tribes i—

“That this House concurns 1n the
recommendation of the Lok
Subha that the Rajya Sabha do
elect two members to the Comm-
ittee on the We'fare of Scheduled
Castes and Scheduled Tribes in
the vacancies caused by the
retirement of Snri Brahmananda
Panda and Shri Sukhdev Pcasad
from the membership of the
Rajya Sabha on the 2nd April
1972, and resolves that the
House do proceed to elect, in
accordance with the system of
proportional representation by
means of the single transferable
vote, two members from among
the members of the House to the
said Committee to fill the
vacancies,”

2, I am further to inform the Lok
Sabha that m pursuance of the
above motion, the following mem-
bers of the Rajva Sabha have been
duly elected 10 the said Comm-
itiee :(—

1. Shri Brahmananda Panda
2. Shri Sukhdev Prasad.’

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha.
T am directed to return herewith
the Appropriation (Railways) No. 3
Bill, 1972, which was passed by the
Lok Sabha at its sitting held on
the 22nd May, 1972 and trans-
mitted to the Rajya Sebha for its
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[Shr1G G Swell] (Amendment) B 11, 1972,
recomn endations and to state

that this House has no recommen-
dations to muke to the Lok Sabha
in regard to the said Bill

ASSENT TO BILL

SECRETARY Sir, I lay on the Table
the Appropriation (No 1) Ball 19°2 passed
by t} e Houses of Parliament durning the
current gessston and assented to since a
report was 'ast made to the Houw on the
Sth May, 1972

12 25 hrs.
BUS!INISS OF THF HOUSE

THE MINISTR OF PARLIAMEN-
TARY  AFFAIRS AND SHIPPING AND
TRANSPORT (511R1 RAJ BAHADUR)
Wath your permissicn, Sir, I nise to annou-
nce that Governmunt Buwiness n this
House duning the week commencing Monday
the 29th May, 1972, w Ul consist of

1 Comsderation and passing of

(a) The Constitution (Thity hist
Amendment) Bill, 1977

(b)) The Constilution (1 haty
second Amendment) Bill, 1972

2 Consideration of a Motion for refer-
ence ot the Untcuchability (Ofien
ces) Amendment and M scellancous
Proviston  Bill, 1972, to a Jomnt
Committee

3 Consideration and passing of the
Taxation Laws (Fxtension to
Jar mmu and Kashnur) Bill 1972

4 Consideration of a Motion for refer-
ence of the General Insurance
(Nationalisation) Bi'l, 1972 to a
Joint Conumuttee

5 Consideration and passing of

(a) The Delhi Lands (Restriction
on Transfer) Bull, 1972

(b) The Aligarh Muslim University

(¢) The University Grants Gommi.
ssion (Amendment) Bill, 1972

(d) The Hire Purchase Bill as
passed by Rajya Sabha.

MR SPEAKER. 1 have ieccived only
one mtima 1on, that 1s, from Shr1 § M.
Banesjee.

Y gER WR EWAT ([TT)  HSAN
qgizg A9y fraw qer ser aqAr 21
qg™ a1 Q&Y w91 @ f¥ gz oV A
Itz 217 "Wt ¥ FHEAXW F Ak A
#9r% 98 T 9, FfrT 79 gw  woA) @@
AET TE FEA |

woow wERw : faeEe gaer @ @
IAFT Y A17 NFA A aF ) DEr FWIAT
¢ fag¥t g% & 9o OF W &

SHR] § M BANERJEE (Kanpur)
Fust of all, I would hke 10 know from the
hon Mimister what 1s the fate of the Cons-
titution  (Twentv-ninth Amendment) Ball
The <Constiuticn  (Twenty-ninth Amend-
ment) Bill was introduced 1n this House
svome time back. Bul vou are nct coming
with the Bi | to get 1t passcd Is it dropped ?
1 do not know

Sceondly I would request the Minister
ol Parhamentary Affairs that there s1would
be some stalem nt made on behalf ol the
Governmen* or & brief d scussion should be
allowed regarding Vielnam The bombing
1s going on untbated there I would request
tle hon Minister to impiess upon the Pime
Minister to make & statement on that

Lastly, we have read in the newspapers
that the Government 1s still trying to make
up its mind to grant full recognition to the
G D R Sir, 350 Membeis from all secticns
of the House have signed a memorandum.
I would request you, before the ression
ends, to impiess upon the Prme Minister
to make & «<tatement that the G D R will
be given fuil recognition.

SHRI RAJ BAHADUR * Sir, we have
to assess the resprctive priorfties so far a



